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Bhopal, the 28th June, 2019

No. B-4-05-2018-2-V(08).—In exercise of the powers conferred by clause (16-C) of Section 2 and Section
75 of the Indian Stamp Act, 1899 (2 of 1899), the State Government, hereby, makes the following amendment in
the Madhya Pradesh Preparation and Revision of Market Value Guidelines Rules, 2018, namely:—

AMENDMENTS
In the said rules,—
1. In rule 3, in sub-rule (1), for clause 10, the following clause shall be substituted, namely:—
“10. Joint Inépector General, Registration/departmental Member/Convener.”.

officer working in the office of Inspector General
Registration aurhorized by the Inspector General,
Registration in this regard.

2. After rule 9, the following rule shall be inserted, namely:—

“9.A. Directions to Central Valuation Board or District Valuation Committee.—

The State Government may direct Central Valuation Board or District Valuation Committee to
-implement specific policy decision regarding market value guidelines.”.

By order and in the name of the Governor of Madhya Pradesh,
S. D. RICHHARIA, Dy. Secy.
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